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ion filed under Section 54 of the Insolvency
'(Jf"-"the Code"”) for the dissolution of the

Tech Sys{iﬁms Pvt. Ltd. after
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evident that the Applicant has caused public announcement in

the list of all stakeholders
creditors. It is also seen f

Application that there

Athas submitted that no
15t the corporate

lying against the




cempany. The Corporate Debtor has Rs. 13,768/- in bank and Rs.
350/~ in cash and there are no remaining realizable assets in the
Company. It is seen from the averments made by the Applicant
that the Company is not in operation since more than 6 years.
Further, during CIRP, it was also noted that there is no projection

of the Company for carrying the business anymore.
Subsequently, the Liquidator had further made a public
announcement dated 22.11.2019 under regulation 31(2) r/w 12 of
the IBBI (Liquidation Process) Regulations, 2016 as amended on
25.07.2019. By virtue of the aforesaid public announcement, the
Liquidator informed all the stakeholders that the list of

stakeholders showing complete amount of claims admitted by the

and averments made therein,

@ Debtar has been completely



completion of liquidation Process & distribution of assets (o the

Stakeholders.

2. On perusal of this application, it 15 seen that this Tribunal

vide order dated 10.10.2018 has initiated the Corporate

Insolvency Resolution Process against the Corporate Debtor and

the appointed the Applicant herein as the Interim Resolution

mfirmed by the CoC as the

ional. In view of the factors as recorded in the

oC minutes, and no resolution Plan was forthcoming, and aliso
in view of the fact that the Corporate Debtor was not a running
concern, the CoC in its 3 Meeting has decided to liquidate the
Corporate Debtor and accordingly passed a resolution with 100%
voting share for the Liquidation of the Corporate Debtor and this
Tribunal vide its order dated 24042019 has ordered for

Liquidation of the Corporate Debtor and accordingly appointed

nt herein as the Liquidator.

ant has submitted the preliminary progress
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”uﬁm*d and thus, it is fit case for dissolution. Therefore, in
exercise of the powers conferred under Section 54(2) of the
Insolvency and Bankruptcy Code, 2016 Code, we hereby order for
dissolution of the Corporate Debtor from this date i.e. 10.02.2021.
As per Section 54(3) of the Insolvency and Bankruptcy Code,

2016, the Liquidator is directed to serve the copy of this order of
dissolution of the Corporate Debtor Company to the RoC-Delhi &

Haryana within seven days hereof.

4. Accordingly, this 1A/206/2021 is hereby allowed
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